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IN THE MATTER OF: 

 
Deepakk Kumar       .... Appellant 

 
        Vs 
 

M/s Phoenix ARC Pvt. Ltd. & Anr.    .... Respondents 
 

 
Present:  

For Appellant: Dr. U.K. Chaudhary, Senior Advocate with 
Mr. Satya Veer, Mr. Dhruv Gupta and Mr. 

Rajiv Singh, Advocates. 
 

For Respondents:  
 
 

O R D E R 
 
 

11.09.2019  Learned Counsel for the Appellant submits that the 

Appellant is agreed to settle the matter with the Respondent – ‘Financial 

Creditor’.  He prays for and is allowed 15 days’ time to settle the matter. 

 Post the case ‘for orders’ on 30th September, 2019. 
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